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Blection, do hereby solemnly uffirm and state on oath us under-
{ ®rike o whichewer is not epplicable)
(1) | am & candidate set up by—BAF........
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-Aneme of the pulitical pary |/ am conesting as un

Tull postal addicie), + aedidate ul s dbave

I.udtpml_tm candidate.
{1 Details of PAN and stsius of fillng of lucome Lus relurn &
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{3) The follewlag case(s) is/ are pending nguinst me in which cognizanee has been tlken by the coprt:s

. Cases (o which [ kave been convicted by s court of law{other thoze referred 10 in Form 26):

5. [ OHence Deseription |
 No. = I
{n} | The details of cases where the court has when

cognizance, Sectioas of the Act and descripsion L]
of the offence for which cognizance wken @
(k) | Mame of the court, Case No, and Dute of order i
taking cognizance :
{c) | Dictails of Appeal (3} / Applicmionts) for revivion . = e
(if wny) filed against the above arders) :
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{2} | Thc detils of cases, Sections of the o
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which convicied ;
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(5p That | give Bevein beluw Uie detiils ufl v assets i movabbe and foanmuvabie eie g of mysel
my ipoese nod all dependeuts:
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1, Assets in joint name indicating the extem of paing ovnership will also lave 1o he given

2, In case of depasivinvesiment, the deiails including Seriad Mumber, Amount, Dale of Depesit tw & henw,

bomme of Bankf stlugion and Branch are wo be given :

3. Value of Bonds/Share/Debentures s per the current market value In Siock Exchange ln respedt of liaed
companics &nd s per books in case of non- ksted companies should be given

4 . Dependant’, herz means & persan, substantially dependent on the income ot the candidate,

5, Dewils Ineluding amauat s 10 be given separalely in respect of each investment}
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{f} | Dells of Deposits in Bank '
accounts (FDRs, Term Deposits Ih E,l"
and 1l cther types of Depasits g7
including saving sccounts ),
Depasits with Financial
Institatioas, Won Banklng
Finanzial Companias and
Cooperative sockelies and the
amount in eech such deposit

{iii} | Drctazls of investment in Bonds,
Deberiutres’shares and wits in

comparieshdutisal Fumnds and
oihers and the Gmounl.

{iv) | Details of investment in WSS,
Postal Savings, Insurance Policics
end Investment in any Flnancial
losiruencnl in Post oflice o
Insurance Company and the
ermigant i

(v} | Fersonel loansfadvance given o
any person or cotity including
firm, Company, Trust cle and
other receivables from deblors
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5. 1)
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Date of purchaye in case of self’
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Diaie of purchase fn case of self
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Cost of property (In case of =)
puathase) o1 the time off
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(8} 1ghve hereln below the details of llabilities! dues 1o public Hinnacisl institstions and government :-
(Mote: Plesse give separste detalts of nome of Bank , (astitutdon, satity ar indlvidual aod amoont for each iem})
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Ay giher liability

Gerund wtel ol Uabillties

Cepvetpmient Dues:
Dueg 10 departments dealing
with gavernment
Bcoarmokation

Dues 1o cepartments dealing
with supply of water

Dues o departments dealing
wilh supply of electriciy

Dues 1o depasments dealing

wilih supply of
eelephnesimabiles

Dues 1o departments dealing
writh government trangpon
(including sircrafis and '
Telicoptersh

[ncaume Tax Dues

Wealih Tax Dues -~

e Tox Dues

Municipal Property Tax Duss

Sales Tax Duss

Any olher dues .

Grand 1ozl of all Govi dess —

{7) Ceetumils of profession or cccupation:
L :
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(8} My educational qualification is 25 under:

[Giive details of Kighest School / Unisersity education with full form of the certificatef diploma/ degree course)
(Mawme of the Schoal fCollege! University and the vear in which ihe course was completed.)

(8). ABSTRACT OF THE DETALLS GIVEN [N (1) TO (8) ABOVE:

1. | Mame of the candldate

Sho/smisam,

L. | Full posial eddress

NI RANJAN  RAY

3. | Mumber and Name of the constituency and
stule

BepnoL) BH) rri, Mokantyy | bl A K,

candidate {stherwise wiite 'Indeperdent)

3. | Mame of the Political party which sct up the

FTo Hamin Juq

4, | (=) Mumber of cases in which convlction order

passed {other than those refierred to [ Form 26)
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(2 Totl pumber of Pending cases where the [ = ,
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{c) Dependents = "= e - I
& Details of Assets and Linbilities in rupoes S Ie|
Description Self lF' Spouse | Depundent-1] Dependent-ii | Depe ol |
A, Moveable 5 E
i Asset (Total value) 1% ﬂ% '-‘W_ . N T
B Immovable | ] i
Asuet ) v
i} | Purchase Price ool |

Development Cost of
Immuﬂﬂi: Property }Tﬁﬂ.f-
{Tutal Yalue) )
(i} | Aporoximste Current
Markes Price of 5 Hﬂ’mf
Aszacs (Tolal Value)
71| Linbillties
{i) Government

dues [‘Euul)i
{ii) Loans from Bank,
Fineneisl Institirtions end Hrﬁqu?};"
others (Totak) =
5. | Thighest educational qualificatlon:

{Give details of School / University education with full form of the cenificalsf diploma! degres
course) (Namie of the Schoal /Colleges Universily arvd the year in which the couese was complited.)

VERIFICATION

1, the deponent, above named, do henehy mfyuﬂdwlmmhmduﬁa affidavit are true and Sormect UG the
best of my kmwladanndhﬁ:ﬂmpmaﬁilmst:ﬂmhimmﬁﬂmhm conceated there fram. | further
deciare thal ©

{n}ﬁwnhmmdmmumwpmﬁgm againil me ather than thase menticazd in ilems 3 and 4 above,

() L my spowac, or my dependents do nat have mymum]hhillmmmuwScmHmdlnmm 5 ond &
wbove.
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MNote: 1. Affidavit should be Filed latest by 30060 PM on the last dade of fling nominati ons.
A Affidavit stauld be sworn before wn Ll Commissner or Magistraig af the First Class ur Pating o Nosarg
Public
3 Al columns should be Glled mp and tes colimn G be defi blank, 11 there is nea informaon o el m espol of
sy sam, either “Nil"” or “Net o plicable”, as the case my be, should be mentoned
4 The affidavit should be either typed o wrnen legibly and near’y.
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